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Mr. Speaker: As I said di»v before 
yesterday, if you want any discussion, 
we can have it. instead of taking one 
or two minutes :o ask questions.  Let 
him lay 1‘ on the Table, let Members 
go through it and then if  necessary, 
there can be a discussion.

ur. Karan Singh: I lay  the  state
ment on the Table. [Placed in Lib
rary, See No. LT-781/67].

Mr. Speaker:. We now adjourn for 
lunch.

13.92 hra.

The Lok Sabha then  adjourned
for Lunch  till Fourteen of  the
Clock.

The Lok Sabha reassembled after 
Lunch at Fourteen of the Clock.

[Mr. Darunr-SpKAKSR in the Chair]

ELECTION TO  COMMITTEE

The  Minister  of  Parliamentary 
Affairs. and  OtaBumicatlaoa  (Dr. 
Bam 8abki( Math): On  behalf of 
Shri Anna Sahib Shinde, I  beg  to 
move:

"That in pursuance of Section 
5(1) (i) of the  Prevention  of 
Cruelty to Animals Act, 1900, the 
member of Lok Sabha do proceed 
to elect in such manner M  fl» 
Speaker may direct, four mewnhwrs 
trom among themselves to serve

far Board for a  term of  three 
years commencing from the date 
of their election, subject to  the 
other provisions of the said Act”

Mr. Deputy-Speaker: The question
is:

“That in pursuance of Section 
SCI) (i) of the  Prevention  of 
Cruelty to Animals Act, I960, the 
members of Lok Sabha  do pro
ceed to elect, in such manner as 
the Speaker may  direct,  four 
members from among themselves 
to serve as members of the Animal 
Welfare Board for a term of three 
years commencing from the date 
of their election,  subject to the 
other provisions of the said Act.”

T>e motion tutu adopted

14.02 tars.

DEMANDS FOR  GRANTS 1967-68— 
contd.

M in i tr   or efence— contd.

Mr. Deputy-Speaker:  We shall re
sume further discussion on demands 
for grants. Shri D. C. Sharma. He haa 
already taken five minutes.

Shri  D. C.  Sharma  (Gurdaspur): 
No, Sir. I have taken only two minu
tes.

Shri  taU m  {Kumbakonax&V. 
How much time is leftT

Mr. Deputy-Speaker: still five hours 
are left

Shri M. M.  Krishna  (Peddapalll): 
Yesterday you were kind enough to 
call me. Unfortunately I had gone out 
to the library. Will I be able to get 
a chance today?

Mr. Deputy-Speaker: you will get 
your opportunity.

Shri  D.  C.  Sharma:  some hon. 
Member yesterday Said that we  in 
India had no national defence poller, 
and It ms suggested (hat a standing 
committee of Members o* PerU«aent 
should be set up in order tq formnlata


